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7 QLE.NO. 894/95 _ | DATE OF JURGMENT: 16.g.g5

et

.«
BETVEEN:
E.Eawin Dev asahayam .

se . AppliCant. )
and -

- 1. The General Manager, S.C.le,r,
Railnilayam, Secunderabad-371.

2. The Chief Commercial Man égex_: ¢

5.C. Rly. Railnilayam,
Secunderabad-371,

.e ‘Respondents.

COUNSEL FOR THE APPLICANT:  SHRI V.Vijayarama Raju. -

COUNSEL FCR THE RESFONDENTS: SHRI C.Ve.Malla Reddy, sC for Rlys,
' - PP IFIX. - :
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CORAM 1

HON'BLE SHRI JUSTICE V.NFEELZDRI RAQ, VICE CHAIRMALN
HCN'BLF SHRI R.RENGZRAJAN, MEMEER (ADMN.)



- 2 -
0.A.894/95, ' Dt. of Order:16=8-95,
(Drder passed by Hon'ble Justice Shri V.Nseledri Rag,
Vice-Chairman)

This 0.A., was filed praying {or quashing memo No,
C/Gaz/41/ED dt.3-2=95 and also the order No.P/SC/227/C/47 i

dt.?-2—95 issuved by the Respondent No.2, wheraby tha applicant

was sugpended by holding the same as arbitrery, illegal and

unconstitutional and for a consequential direction to ths

Respondanis to reinstate the applicant with all the benefits,

){ Pt ""'A y
24 Shri V.Venkateshwar Rao,Lfduocata, submits that he was . ()

instructed by the learned counsel for the applicant to state that

this 0.A. had become infructuous.

3e Accordingly it is dismissed. No order as to coats.é/
(R .RANGARAJAN) (V.NEELADRI RAQ)
Member (R) Vice-Chairman

Dated: 16th August, 1995, j?y44§£iAqyﬁﬁ
ictated in Open Court. Deputy Registrar (J)CC

avl/

To T

1. The General Manager, S.C.Kly, Railnilayam, Secunderabad-371.

2, The Chief Commercial Manager, S.C.Rly, .

Railnilyam, Secunderabad=-371. . {

3. Cne copy to Mr.V.Vijayaratha Raju, Advocate, Plot No.l5, (*
- Jayalakghmi Apartments, HUDA Complex, Saroornagar, Hyderabad. |

4. One copy to Mr.C.V.Halla Reddy, SC for Rlys, CAT.Hyd.

5. Cne copy to Library, CAT.Hyd.
6. Cne spare copyYe.
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THPED BY CHECKED BY | ’./
COMPZRED BY APPROVED 3Y

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BIE MR.JUSTICE v,NEELADRI RAQ
VICE CHAIRMAN ‘

AND

| THE HON'BLE MR.R.RANGARATAN: ((ADH)

DATED ~— lfl-L-‘S---— 1995
ORD'EE?’J‘U’DGNENT:

M.A./R.A./C.A.NO

. v in
OA.ND,'SC‘ b\ q_sﬂq
TA.No., (W.P. )

admifited and Interim directions
issudd.

AlloWed. .
Disp ed.of with directions.

Dismissed.

Dismipsed as withdrawn
Dismigsed for default

Orderpd /Rejected.

N»,order as to costs. -
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